
 Papers  Lad

 (r  Acopy  each  of  the  following  papers )
 (Hind:  and  English  blind under  ‘sub-section  (QD)  ०  section
 6798  ०6  (Compames:  ‘Act,  79६6

 Q  Review  by  the  Government  on  the
 working  of  the  Karnataka  Agro
 Industries  oration  Limited,

 Bangalore,  an the  year  974  75
 {u)  Annual  Report  of  the  Karnataka

 Agro  Industries  Corporation  Li
 muted  Bangalore  for  the  ycar
 1974-75  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  Gencral
 thereon

 (2)  A  statement  (lind:  and  Enghsh
 versions)  showing  reasons  for
 delay  in  laying  the  above  papers

 {Placed  in  hbrary  See  N»  lT  975/77)
 (3)  A_copy  of  the  Rice  and  Paddy

 (Southern  Zone)  Movement  C  n
 trol  (Amendment)  Order  1977
 (Hindi  and  Fnglish  vers:  ns)  pub lished  in  Notification  N»  SO
 2390  in  Gazette  of  India  dated
 the  30th  July  3977  undcr  sub
 section  (6)  of  section  ३3  of  the
 Essential  Commodities  Act  7955

 [Placed  in  library  See  N  T  976/771

 SHRI  HARI  VISHNU  KAMAlH
 (Hoshangabad)  _I  will  take  up  all  these
 together  In  regard  to  item  By  im_the
 last  part  cf  it  it  has  ben  sad  Tw
 statementsshowingreysonsf  rdw”
 The  House  has  g  t  usedt  this  sub  item
 “Reasons  for  delav’  It  has  been  a  duly
 feature  during  the  wh  le  sessi  n  pract:
 cally  I  would  hke  to  request  you  to
 give  adirectivet  the  Parhamcntary  Com
 muttee  onthe  Papers  Laid  on  the  I  able,
 and  fthey  should  be

 om
 wered  t

 summon  or  invite  former  Minister  of  the

 SS
 Government,  because  the  delay

 s  been  due  to  remissness_  n  the  part
 of  the  predecessor  Government
 Therefore,  the  comm  ttee  should  have
 powers  to  invite  the  Ministers  of  the  pre-
 vious  government  who  might  have  been
 responsible  for  this  delay  and  your  kind
 directive  in  this  regard  will  be  helpful

 In  Item  No  ‘Se  you  will  kindly  see  that
 sub-item  ad

 to  corrections  in  Sche-
 dule  IV  ¢  Delimitation  of  Parliamen-
 tary  and  Assembly  Constituencies  Order
 1976,  in  respect  of  the  State  of  Assam
 Is  there  more  n  it  than  meets  the  eye?
 Are  Assam  Assembly  elections  contempla-
 ted,  and  in  the  offing  in  the  near  future?
 That  is  ome  question  I  would  like  to  ask
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 With  regard  to  sub-item  (2)—Law Commissions  Report,  I  believe  the  Law
 Commission’s  term  or  tenure  is  comitig toanend  I  would  like  the  Law  Minister to  tell  us  whether  there  would  be  a  new Law  Cor  miguon  or  will  the  present  one be  re-consiftwtted  I  would  hike  to  have  an
 a’surance  from  the  Minister  that  the
 Chairman  of  the  Law  Commission  Justice Gayendragadkar  who  used  to  <toutly defend  the  internal  emergency  with  a Zeal  worthy  of  a  better  cause  would  aot bere  appointed  and  he  should  be  replaced,
 ‘THE  MINISTER  OF  LAW,  JUSTICE AND  COMPANY  AFFAIRS  (SHRI SHANII  BHUSHAN)  |  So  far  as  the Law  Commissions  concerned  i

 MR  SPLAKER-  It  cannot  be  a
 one

 You  please  lay  your  paper  on  the ‘able
 NotIFICAIION  UNDFR  REPRESENTATION OF  THF  Peoprr  Acl  Sixt:  THIRD  AND Sixty  FourtH  Ruports  or  Law  COuMIS- SION  AND  DRAFT  ORDER  UNDFR  COM
 PANIFS  AcT  re  NSIC  Ltp

 THE  MINISTFR  OF  |  AW  JUSTICE COMPANY  AFFAIRS  (SHRI SHANTI  BIIUSHAN)  _  I  beg,  to  lay on  the  ‘Table

 (7)  A  copy  of  Notification  No  §O  56t
 (P) Chim  and  Fnglish  versions)
 published  in  Gavette  of  India
 dated  the  r§th  July,  2977  under sub  section  (2)  of  secti  n  9  of  the
 Reprcsentation  of  the  Pec  pl.  Act
 3950  may

 certain  correct  on  in
 Schedule  IV  of  the  Delimitation cf  Parhamcntary  and  As  embls
 Constitucnctes  Order  976  in
 respect  of  the  Statc  of  Assam
 [Placed  in  hbrary  Ses  No  LT-
 977/77)

 (2)  a)  A  copy  of  the  Sixty  Third  Re-
 port  (Hind:  and  English  versions) f  the  Taw  Gomm  ssicn  on  the
 Interest  Act  839

 (u)  A  statement  (Hind:  and  English
 versions)  showing  rcasons  for  key- ing  the  above  Report

 G0)  A  copy  of  the  Sixty  Fourth
 Report  (Hindi  and  Eng! fish  der
 sions)  of  the  Law  Commission  on
 the

 Supp
 ression  of  Immoral  Tya- fficin  Women  and  Girls  Act  795

 (u)  A  statement  (Hindi  and
 Engl

 sh
 versions)  Showing  reasons  for  delay in  laying  the  above  Report

 [Placed  sn  hbrary  SeeNo  LT-978!77}
 A  copy  of  Draft  Order  No”  6

 75-C  C  ILI  (Hindi  and  Engi  ae!
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 8ions)  to  be  tosued  under  sub-
 section  (4)  of  section  8r  of  the
 Compamies  Act,  7956,  ॥:

 egarding approval  of  the  Central  vern-
 ment  to  conversion  into  equity share  capital  part  of  loan  of  M/s
 National  Small  Industnes  Cor-
 poration  Limited  under  sub-
 Section  (6)  of  section  84  of  the
 said  Act  (Placed  sn  brary  See
 No  LT-979/77

 CeRTIFIFD  ACCOUNTS  AND  AupIr  RrPort
 OF  INDIAN  INSIITUIE  OF  TFCHNOLOGY
 KANPUR,  FOR  974  75  AND  STATEMENIS
 THE  MINISTFR  OF  PARI  IAMEN-

 TARY  AFFAIRS  AND  LABOUR(SHRI
 RAVINDRA  VARMA)  —  On  bcrhalf  of
 Di  Pratesp  Chandra  Chundcr,  I  beg  to
 lay  on  the  Table—

 @  A  copy  of  the  Certified  Accounts
 of  the  Indian  Institute  of  I  echno-
 logy,  Kanpur  for  the  year  974-7)
 along  with  the  Audit  Report  there-
 on  under  sub  section  (4)  of  sec
 tion  23  of  the  Institutes  of  Tech
 nology  Act  I965

 (2)  A  statement  (If  mdi  and  English ver  ton  )caplaining  the  reasons  for
 not  laying  simultancously  the
 Hindi  vc  470  7n  of  the  above  paper

 (3)  A  statement  (Hind:  and  Foglish version  )showing  reasons  fc  r  delay
 in  laying  the  paper  mentioned  at
 at  m(t)  (Placed  tn  library  See
 No  LT-980/77]

 NOTIFICATION  UNDLR  INDIAN  RAILWAYS
 Acr

 SHRI  RAVINDRA  VARMA  On
 behalf  of  the  Minister  of  Railway  (Shri
 Madhu  Dandavate),  I  beg  to  lay on  the  T  ible  a  copy  of  Notificatu  n  N
 80  2362  (Hindi  and  Foglish  versions)
 published  mn  Gazette  of  India  dated  the
 23rd  July,  1977,  :ssued  under  sub-  cction
 (2)  Of  section  56(B)  of  the  Indian  Rail-
 ways  Act,  r890  [Placed  in  library  See
 No  LT-98:/77}
 ‘TRA  (AMFNDMENT)  RULES  1977  ४० REVirw  AND  ANNUAL  Rrport  OF  TEA
 TRADING  CORPORATION  OF  INDIA  LTD

 THE  MINISTER  OF  COMMFRCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA)  I  beg  tolay  onthe  Table—

 QQ)  A  copy  of  the  Tea  (Ametsdment)
 Rules,  7977  (Hind:  and  English
 versions)  published  in  Notification
 No  GSR  92  in  Gazette  of  India
 dated  the

 it
 th  June,  1977), Bub-section  (3)  of  section  49  of  the

 Tea  Act,
 3953

 {Placed  ्  library
 SeeN>  LT-982/77)
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 (2)  A  copy  each  of  the  following  papers indi  and  English  versions) under  sub-section  (r)  of  section
 6I9A of  the  Companies  Act,  7956

 ()  Review  by  the  Government  on
 the  working  of  the  Tea  Trading
 Corporation  of  India  Limited,
 Calcutta,  for  the  year  1975-76,

 (u)  Annual  Rcport  of  the  lea  Trading
 Corporation  of  India  Limited,
 Calcutta,  tor  the  year  1975-76
 along  with  the  Audited  Accounts,
 andthe  cxmments  of  the  Comp
 troller  and  Auditor  General  there-
 m  [Placedinhbrary  SeeN  LT-

 983  77)
 ANNtAr  RiPORTS  OF  RUBBLR  POARD
 AND  CARDAMOM  BOALD  FOR  3  ¢  5  6
 SHRI  MOHAN  DHARIA  I  beg  tolay

 (tr)  Acopyofth  A  amual  Report  (Hinds
 and  Faoglish  ve  Sons)  cn  the  acti-
 vitic  of  the  Rubber  Board  for  the
 sewi975  76  [Placedinlit  rary  See
 N:  LY  984  77]

 (2)  Acopy  of  the  Annual  Report  (IL  dt
 and}  ngl:  hvcr  ion  )  onthe  work
 ing  «tf  the  Cardamom  Boar  t,
 CG  chin  for  the  year  7975  76
 [Pluedinhbrary  SeeN  LT  98s]
 77

 REPORTS  UNDFR  ARIIGIF  757  07  THE
 CONSTHL  HON  AND  NOTIWICATION  UN-
 per  Crnsrat  YFacists  AND  SALT  ACT
 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H  M  PATEL)  I  beg  to  lay  on  the
 Table—

 @  A  copy  cach  of  the  following
 Reports  (Hindi  and  Lnaglish  ver-
 sions)  under  article  352  of  the
 Consutution—

 (i)  Report  of  the  Comptroller  and
 Auditor  Creneral  of  India  for  the
 yew  =  976—Uaion  Government
 (Commerc  al)—Part  Vi—Praga Pools  Limited  [Placed  wn  brary SeeN»  LT-986/77}.

 (ax)  Report  of  the  Comptroller  and
 Auditor  Gens  a}  of  India  for  the
 vear  977—-Urior  Government
 (Commercial)—Part  I--Introduc-
 tion  (Placed  in  hhrary,  See  No
 .1-9871771-

 (2)  A  copy  of  the  Central  Excise  (Eigh- teenth  Amerdment)  Rules,  7977
 (Hind)  and  English  version.)

 Bee lished  in  Notification  No,  GSR
 2008  in  Gazette  of  India  dated  the

 h  July  7977,  under  sub-section
 és)  of  section  38  of  the  Central

 Excises  and  Salt  Act,
 %

 a
 in  brary.  See  No  LT-988/

 77


